Cantiral administrative Tribunal
Principal Bench
C.P.No.15d of 2001 '\
in
DA, No. 2066 of 1997

New Delhi’, dated this the 9th May,200%.

HON"BLE MRS.LAKSHMI SWaMINATHAN, VICE CHAIRMAN (J)
HON’BLE MR, GOVIMDAN $. TAMPI, MEMBER (&)

B.S.Tvagl,

$/0 Sh. M.C.Tvagi,

Rio HoNo.1l48, Sarvodva Colony,
fBsoda Road,

Hapur,
Distt.Ghaziabad (UP) e Petitioner.
(By advocate: Shri Yogesh Sharma)
Varzus
1. Shri $.P.Mehta,

General Manager,
Northern Rallway,
Baroda House,

New Delhi.

7 Shri S.N.Bhardwaj,
Divisional Railway Manager,
Horthern Railway,
Muradabkad Division,
Furadabad (UPR) .. .Contemnors,/
Respondants.
(By advocate: Shri H.K.Gangwani

PRDER _(Qrall

Smt.Lakshmi Swanminathan . vCi(I)

e havel'heard both the learned counsel for

2 Shri H.K.Gangwani,learned counsei for the
respondents states that a cheque for an  amount of
Re. 746,915/~ has  been handed over to fhe applicant.
Shri Yogesh Sharma, learned counsesl for the applicant
prays  that the respondents be directesd to give
calculation statement of the aforesaid total amount.
Learned counsel for the respondents states that this
wWwill be done within two wesks. We note the aforssaid
submission of the learned counsal for the respondents

and nothing further survives in the CP. We do not
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find any contumacicus discbedience of the Tribunal’s
arder in 08 MNo.2066&6/97.

K in the facts and circumstances of the cas
CR o Mo lR4/20010  is  dismissed. Motices issued Lo
alleged contemnors are discharged. IFf any drievance

=2till survives, It will ke opsn to the petitioner to

PR

matter in accordancs with law, I1If so

(Smt.Lakshmi Swaminathan)
Vice-Chalrman (J)



